Business Standard NEW DELHI | TUESDAY, 10 JANUARY 2023

BEFORE THE NATIONAL COMPANY LAW TRIBUNAL
CHANDIGARH BENCH, CHANDIGARH
(ORIGINAL JURISDICTION)
COMPANY PETITION NO. CP (CAA) 74/Chd/Hry OF 2022
CONNECTED WITH
COMPANY APPLICATION NO. CA (CAA) 38/Chd/Hry OF 2022
IN THE MATTER OF THE COMPANIES ACT, 2013 (18 OF 2013)
SECTIONS 230 & 232
AND
IN THE MATTER OF COMPOSITE SCHEME OF ARRANGEMENT
AND
IN THE MATTER OF
DYNAMIC DRILLING & SERVICES PRIVATE LIMITED
PETITIONER NO. 1/TRANSFEROR COMPANY
JAGUAR OVERSEAS LIMITED
PETITIONER NO. 2/TRANSFEREE COMPANY/DEMERGED COMPANY
DYNAMIC DRILLING & OFFSHORE SERVICES PRIVATE LIMITED
PETITIONER NO. 3/RESULTING COMPANY NO. 1
AND
JAGUAR OVERSEAS UNIVERSAL PRIVATE LIMITED
PETITIONER NO. 4/RESULTING COMPANY NO. 2
(All Companies are incorporated under the provisions of the Companies Act, 1956/2013
and have their respective registered office at 1094-P, Sector-46, Gurgaon-122 001,
Haryana)
Notice of Hearing of Petition
A Joint Petition under sections 230 & 232 of the Companies Act, 2013, read with section
66 of the Companies Act, 2013, the Companies (Compromises, Arrangements and
Amalgamations) Rules, 2016, the National Company Law Tribunal Rules, 2016, and
other applicable provisions, if any, for obtaining sanction to the Composite Scheme of
Arrangement amongst Dynamic Drilling & Services Private Limited, Jaguar Overseas
Limited, Dynamic Drilling & Offshore Services Private Limited and Jaguar Overseas
Universal Private Limited; and their respective Shareholders and Creditors was presented
by the Petitioners above named on 8" October, 2022 and the said Petition is fixed for
hearing on 8" February, 2023 at 10:30 A.M. before the Hon’ble National Company Law
Tribunal, Chandigarh Bench, Corporate Bhawan, Plot No. 4-B, Ground Floor, Sector-
27-B, Madhya Marg, Chandigarh-160 019.
Any person desirous of supporting or opposing the said Petition should send his intention,
signed by him or his advocate, with his name and address to the Hon'ble National Company
Law Tribunal, Chandigarh Bench, Corporate Bhawan, Plot No. 4-B, Ground Floor, Sector-
27-B, Madhya Marg, Chandigarh-160 019 and to the Petitioners’ Advocate, so as to reach
the Bench and the Petitioners’ Advocate not later than 2 days before the date fixed for
hearing of the Petition. Where he seeks to oppose the Petition, the grounds of opposition
or a copy of his affidavit shall be furnished with such notice. A copy of the Petition will be
furnished by the undersigned to any person requiring the same on payment of the prescribed
charges for the same.
Sd/-
Kartikeya Goel, Advocate
For Rajeev Goel & Associates
Counsel for the Petitioners
Date: 09.01.2023 785, Pocket-E, Mayur Vihar-Il,
Place: New Delhi Delhi Meerut Expressway/NH-9, Delhi 110 091

Mobile: 93124 09354, e-mail: rajeev391@gmail.com, Website: www.rgalegal.in

APPENDIX IV
[See rule 8 (1)]
POSSESSION NOTICE
(for immovable property)
Whereas,
The undersigned being the Authorized Officer of INDIABULLS HOUSING
FINANCE LIMITED (CIN:L65922DL2005PLC136029) under the Securitisation
and Reconstruction of Financial Assets and Enforcement of Security Interest
Act, 2002 and in exercise of powers conferred under Section 13 (12) read with
Rule 3 of the Security Interest (Enforcement) Rules, 2002 issued Demand
Notice dated 26.08.2019 calling upon the Borrower(s) DHANESH GUPTA,
CHIRANJIV LAL GUPTA ALIAS CHIRANJEEV LAL GUPTA, POONAM GUPTA,
MMGS CONSTRUCTIONS LLP THROUGH IT’S PARTNERS, MENZ ART
THROUGH IT'S PARTNERS AND SHIVAM GUPTA to repay the amount
mentioned in the Notice being Rs.4,60,92,692 (Rupees Four Crore Sixty Lakhs
Ninety Two Thousand Six Hundred Ninety Two Only) against Loan Account No.
HHLLAJ00401688 as on 22.08.2019 and interest thereon within 60 days from the
date of receipt of the said Notice.
The Borrower(s) having failed to repay the amount, Notice is hereby given to the

ADDENDUM TO PUBLIC NOTICE
Asset Reconstruction Company (India) Ltd.,
mrc i Regd Office :The Ruby,10th Floor, 29 Senapati Bapat Marg, Dadar
[ (West), Mumbai — 400 028.
Delhi - 110058.
This Addendum is issued to the Public Notice — Auction Cum Sale of Properties published
Pvt. Ltd. And Lexinnova Technology Pvt. Ltd.) & Lexinnova Technology Pvt Ltd
published on December 26, 2022, in Business Standard (English & Hindi), NCR
Notice is hereby given that the auction of the assets of LI Consulting Pvt. Ltd. (Formerly
Known As Geiper Consulting Pvt. Ltd. And Lexinnova Technology Pvt. Ltd.) &
January 20, 2023 at 12:00 noon and accordingly last day/time for submission of bids is
fixed till 05:00 PM on January 19, 2023.
December 26, 2022.
Date: 10 January 2023

CIN : U65999MH2002PLC134884, Website : www.arcil.co.in
Frenlot 8% Branch Office - Office: 1008, West End Mall, Janakpuri West, New
for sale of assets of LI Consulting Pvt. Ltd. (Formerly Known As Geiper Consulting
Editions.
Lexinnova Technology Pvt Ltd scheduled on January 10, 2023 is now rescheduled to
Other terms and conditions remain unchanged in the Public Notice for Sale published on
Place: Delhi

Authorised Officer
Asset Reconstruction Company (India) Ltd.

Borrower(s) and the public in general that the undersigned has taken p ion
of the property described herein below in exercise of powers conferred on him
under Sub-Section (4) of Section 13 of the Act read with Rule 8 of the Security
Interest (Enforcement) Rules, 2002 on 06.01.2023.

The Borrower(s) in particular and the public in general is hereby cautioned not to
deal with the property and any dealings with the property will be subject to the
charge of INDIABULLS HOUSING FINANCE LIMITED for an amount of
Rs.4,60,92,692 (Rupees Four Crore Sixty Lakhs Ninety Two Thousand Six
Hundred Ninety Two Only) as on 22.08.2019 and interestthereon.

The Borrowers’ attention is invited to provisions of Sub-Section (8) of Section 13 of
theActin respectoftime available, to redeem the Secured Assets.

DESCRIPTION OF THE IMMOVABLE PROPERTY

APARTMENT NO. 1502 HAVING A TENTATIVE SUPER AREA OF 5800

SQUARE FEET ON 15TH FLOOR IN TOWER - C IN THE PROJECT KNOWN

AS “KRRISH PROVENCE ESTATE” SITUATED IN VILLAGE GWAL PAHARI,

SECTOR - 2, GURUGRAM FARIDABAD ROAD, GURUGRAM - 122001,
HARYANA ALONGWITH TWO COVERED CAR PARKING SPACE.

Sd/-

Authorised Officer

INDIABULLS HOUSING FINANCE LIMITED

Date : 06.01.2023
Place: GURUGRAM

Indian Bank

ALLAHABAD

[Apprendix IV-A (See Provison to Rule 8(6)]
Sale Notice for Sale of iImmovable Properties

E — Auction Sale Notice for Sale of Inmovable Assets under the Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 read with proviso to Rule 8(6) of the Security Interest (Enforcement) Rules, 2002.
Notice is hereby given to the public in general and in particular to the Borrower(s) and Guarantor(s) that the below described immovable property/ies
mortgaged/charged to the Indian Bank, Secured Creditor, the Physical/Constructive/Symbolic Possession of which has been taken by the
Authorised Officer of Indian Bank, Secured Creditor, will be sold on “As is where is”, “As is what is”, and “Whatever there is”, on 17.02.2023 between
10:00 AM to 04:00 PM, for the recovery of dues to the Indian Bank, Secured Creditor from the following Borrower (s) and Guarantor(s). The Reserve
Price and Earnest Money Deposit (EMD) of the resepective property/ies is furnishing below.

E-- Auction
Sale Notice

Name of Borrower/
Mortgagor/Guarantor

Mortgagor- 1) Mr. Prakhar Garg Sfo Subhodh Chand Garg. Add. 1)- 3

Gupta S/o Shyam Sunder, Add. 1)- 62/3 west Shivaji Nagar Parshuram Nagar [ Mtr wide
Agra, 2) 72 Alkapuri Jaipur House Agra

line number ‘18001025026 and ‘011-41106131".

Date : 10-01-2023

.. R i -
Description of Mortgaged ng?%&"m Outstanding Dues
Property essin | BiG, Increase )

Branch:- Delhi Gate, Agra

Borrower- Mis RM Infraventures Private Limited. Add.- 1) N.P. No. 47A72 Property bearing N. P. No. 47A/72 Plot
Plot No. 72 Alkapuri Shahganj Agra, Add. 2) 3rd floor Mayur Complex Nagla|NO. 72 Alkapuri Shahganj Agra, Area-
Padi Agra, Add. 3) 26/257 Sultanganj Hariparwat ward Agra, Director/|371:23 Sa. Mtr., property in the name

g 3,21,39,900/- |2,23,50,683/-
@ [ 32,144,000~ | o 5o
of Mr. Satish Gupta S/o Shyam Sunder, E‘ 10.000/- me?ezé?y%?ﬁgr
Bounded as: East- Property No. 73, AL ’ expenses thereon

Dwarikapuram Near Gandhi Ashram Dayalbagh Agra, Add. 2) H. No. 69D MPL(\yest- Property No. 71, North- Property
Np. 37A/T/69D Tagore Nagar Nagla Padi Hariparwat Ward Agra, 2) Mr. Satish|of others, South- Exit Yand Road 18.29

PROPERTY ID No.: IDIB06537RMINFR2
Last Date and Time for submission of EMD amount is : Date 15.02.202

Date of E- Auction 17.02.2023 between 10:00 AM to 04:00 PM

Bidders are advised to visit the website (www.mstcecommerce.com) of our e auction service provider MSTC Ltd to participate in online bid. For Technical
Assistance Please call MSTC HELPDESK No. 033-22901004 and other help line numbers available in service providers help desk. For Registration status
with MSTC Ltd, please contact ibapiop@mstcecommerce.com and for EMD status please contact ibapifin@mstcecommerce.com. For property details
and photograph of the property and auction terms and conditions please visit: https://ibapi.in and for clarifications related to this portal, please contact help

Bidders are advised to use Property ID Number mentioned above while searching for the property in the website with https:/ibapi.in and www.mstcecommerce.com|.

upto 4:00 PM

Place: Agra

Authorized Officer

s O] T

Relationship Beyond banking

repaying their dues to the Bank.

BANK OF INDIA, JAIPUR ZONE

NOTICE FOR PUBLIC AUCTION OF PLEDGED GOLD JEWELLERY/ORNAMENTS/COINS

It is hereby brought to the notice of the following gold loan borrowers, their legal heirs, persons engaged in business of gold
jewellery/ornaments/coins and general public that in spite of repeated reminders/ notices by the Bank, the following borrowers are not

Notice is hereby published that if they fail to deposit all their dues in their respective gold loan accounts (including up-to-date interest and all
costs charges/ expenses) by 30/01/2023, then from 11:00 AM of 31/01/2023, their pledged gold jewellery/ornaments/ coins will be put up for
public auction in the branch premises. For this, Bank shall not be held responsible for any inconvenience or damage caused to the concerned
borrowers and no allegations or representations will be entertained from any borrowers in this regard.

Persons interested to take part in the bidding should deposit Rs.500/- (Rupees Five Hundred only) with the Branch Manager before the
scheduled time/ date towards earnest money. Persons having taken part in final bidding must be able to deposit full amount to the Bank within
48 hours, failing which their earnest money, deposited with the Bank will be forfeited. Bank reserves the right to cancel the auction without

Possession Notice
Appendix IV (Rule 8 (1)) of the SARFAESI Act
(For Immovable Property)

Whereas, the undersigned being the Authorised Officer of Standard Chartered Bank
under the Securitization and Reconstruction of Financial Assets and Enforcement of
Security Interest Act, 2002 and in exercise of powers conferred under Section 13(12)
read with Rule 3 of the Security Interest (Enforcement) Rules, 2002 issued a demand
notice dated 16.12.2019 calling upon the borrower MR. DHANESH GUPTA S/0 MR.
CHIRANJIV LAL GUPTA / M/S. MENZ ART / MRS. POONAM GUPTA W/0. MR.
DHANESH GUPTA / LATE. MR. SHIVAM GUPTA S/0. MR. DHANESH
GUPTATHROUGH ITS LEGAL HEIRS / MR. CHIRANJIV LAL GUPTA S/0. MR. PYARE
LAL GUPTA having Home Loan Account No. 51377357 to repay the amount
mentioned in the notice being RS.26,049,492.47 (RUPEES TWO CRORES SIXTY
LACS FORTY NINE THOUSAND FOUR HUNDRED NINETY TWO AND FORTY SEVEN
PAISE ONLY) within 60 days from the date of receipt of the said notice.

The borrower/s having failed to repay the amount, notice is hereby given to the
borrower and the public in general that the undersigned has taken Possession of the
property described hereinbelow in exercise of the powers conferred on him/her under
sub-Section 4 of Section 13 of the said Act read with Rule 8 of the Security Interest
(Enforcement) Rues, 2002 on this 05" day of January of the year 2023.

The borrowers' attention is invited to the provisions of sub-Section 8 of Section 13 of
the Act, in respect of the time available, to redeem the secured assets.

The borrower in particular and the public in general is hereby cautioned not to deal
with the property and any dealings with the property will be subject to the charge of
the Standard Chartered Bank for an amount of RS.26,049,492.47/- (RUPEES TWO
CRORES SIXTY LACS FORTY NINE THOUSAND FOUR HUNDRED NINETY TWO
AND FORTY SEVEN PAISE ONLY) and interest thereon.

DESCRIPTION OF THE IMMOVABLE PROPERTY: -
ALL THAT PIECE AND PARCEL OF PROPERTY BEARING ENTIRE THIRD FLOOR OF
THE SAID PROPERTY NO. A-38, LAND MEASURING 350 SQ. YDS., SITUATED AT
HAUZ KHAS NEW DELHI 110016

Sd/
Authorized Officer
Standard Chartered Bank

Date: 10.01.2023
Place: New Delhi

APPENDIX IV
[See rule 8 (1)]
POSSESSION NOTICE
(for immovable property)
Whereas,
The undersigned being the Authorized Officer of INDIABULLS HOUSING
FINANCE LIMITED (CIN:L65922DL2005PLC136029) under the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002
and in exercise of powers conferred under Section 13 (12) read with Rule 3 of the
Security Interest (Enforcement) Rules, 2002 issued Demand Notice dated 19.10.2022
calling upon the Borrower(s) DEVENDRA VERMA PROPRIETOR DEVKI NANDAN
JEWELLERS, DEVKI NANDAN VERMA AND LAKSHMI DEVI to repay the amount
mentioned in the Notice being Rs.23,07,920.96 (Rupees Twenty Three Lakh
Seven Thousand Nine Hundred Twenty and Paise Ninety Six Only) against
Loan Account No. HLAPAGR00389152 as on 18.10.2022 and interest thereon
within 60 days from the date of receipt of the said Notice.

The Borrower having failed to repay the amount, Notice is hereby
given to the Borrower and the public in general that the undersigned has taken
symbolic possession of the property described herein below in exercise of
powers conferred on him under Sub-Section (4) of Section 13 of the Act read
with Rule 8 of the Security Interest (Enforcement) Rules, 2002 on 05.01.2023.

The Borrower(s) in particular and the public in general is hereby cautioned not
to deal with the property and any dealings with the property will be subject to
the charge of INDIABULLS HOUSING FINANCE LIMITED for an amount of
Rs.23,07,920.96 (Rupees Twenty Three Lakh Seven Thousand Nine
Hundred Twenty and Paise Ninety Six Only) as on 18.10.2022 and interest
thereon.

The Borrower’s attention is invited to provisions of Sub-Section (8) of
Section 13 of the Act in respect of time available, to redeem the secured
assets.

DESCRIPTION OF THE IMMOVABLE PROPERTY

EAST :HOUSE NO. 19 WEST :9 MTRS WIDE ROAD
NORTH :HOUSE NO. 37 SOUTH :HOUSE NO. 35 Sd/-
Date :05.01.2023 Authorized Officer

Place : AGRA

HOUSE NO. 36 MEASURING EAST TO WEST 75 FEET, NORTH TO SOUTH 42
FEET, TOTAL ADMEASURING 350 SQUARE YARDS EQUIVALENT TO 292.63
SQUARE METERS AND COVERED AREA 83.61 SQUARE METERS SITUATED
IN RADHA NAGAR COLONY, MOUJA SIKANDRA, BAHISTABAD, TEHSIL AND
DISTRICT AGRA-282001, UTTAR PRADESH AND WHICH IS BOUNDED AS
UNDER:

INDIABULLS HOUSING FINANCE LIMITED
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APPENDIX IV
[See rule 8 (1)]
POSSESSION NOTICE
(for immovable property)
Whereas,
The undersigned being the Authorized Officer of INDIABULLS HOUSING
FINANCE LIMITED (CIN:L65922DL2005PLC136029) under the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act,
2002 and in exercise of powers conferred under Section 13 (12) read with Rule
3 of the Security Interest (Enforcement) Rules, 2002 issued Demand Notice
dated 19.10.2022 calling upon the Borrower(s) DEVKI NANDAN VERMA,
LAKSHMI DEVI AND DEVENDRA VERMA to repay the amount mentioned in the
Notice being Rs.21,33,111.99 (Rupees Twenty One Lakh Thirty Three Thousand
One Hundred Eleven and Paise Ninety Nine Only) against Loan Account No.
HHLAGRO00414861 as on 18.10.2022 and interest thereon within 60 days from the
date of receipt of the said Notice.

The Borrower having failed to repay the amount, Notice is hereby
given to the Borrower and the public in general that the undersigned has taken
symbolic possession of the property described herein below in exercise of
powers conferred on him under Sub-Section (4) of Section 13 of the Act read
with Rule 8 of the Security Interest (Enforcement) Rules, 2002 on 05.01.2023.

The Borrower(s) in particular and the public in general is hereby cautioned not
to deal with the property and any dealings with the property will be subject to
the charge of INDIABULLS HOUSING FINANCE LIMITED for an amount of
Rs.21,33,111.99 (Rupees Twenty One Lakh Thirty Three Thousand One
Hundred Eleven and Paise Ninety Nine Only) as on 18.10.2022 and interest
thereon.

The Borrower’s attention is invited to provisions of Sub-Section (8) of
Section 13 of the Act in respect of time available, to redeem the secured
assets.

DESCRIPTION OF THE IMMOVABLE PROPERTY

HOUSE NO. 36 MEASURING EAST TO WEST 75 FEET, NORTH TO SOUTH 42
FEET, TOTAL ADMEASURING 350 SQUARE YARDS EQUIVALENT TO 292.63
SQUARE METERS AND COVERED AREA 83.61 SQUARE METERS SITUATED
IN RADHA NAGAR COLONY, MOUJA SIKANDRA, BAHISTABAD, TEHSIL AND
DISTRICT AGRA-282001, UTTAR PRADESH AND WHICH IS BOUNDED AS

UNDER:

EAST :HOUSE NO. 19 WEST :9 MTRS WIDE ROAD
NORTH :HOUSE NO. 37 SOUTH :HOUSE NO. 35 Sd/-
Date :05.01.2023 Authorized Officer
Place : AGRA INDIABULLS HOUSING FINANCE LIMITED

PEGASUS ASSETS RECONSTRUCTION PRIVATE LIMITED

55-56, 5th Floor, Free Press House, Nariman Point,
Mumbai-400 021, Tel: 91-2261884700
APPENDIX IV [RULE 8(1)]
POSSESSION NOTICE (For Immovable property)
Whereas, the Authorised Officer of Pegasus Assets Reconstruction Pvt. Ltd (PARPL).
under The Securitisation and Reconstruction of Financial Assets and Enforcement of
Security Interest Act, 2002 (SARFAESI Act) and in exercise of the powers conferred under
section 13(12) read with rule 3 of Security Interest (Enforcement) Rule, 2002 issued
Demand Notice dated 13/12/2021 calling upon the borrower M/S ARATA UNIVER-
SAL CO. (Borrower) , SH. SAHIL ARORA (Co-Borrower), SH. DHEERAJ KUMAR
ARORA (Co-Borrower/Mortgagor) and SH. DINA NATH DANG (Co-Borrower/
Mortgagor) all being Borrower/Co-borrowers/Mortgagers to repay the amount men-
tioned in the notice being Rs. 3,17,01,438.20/- (Rupees Three Crore Seventeen
Lakhs One Thousand Four Hundred Thirty-Eight and Twenty Paisa Only) as on
30/11/2021 together with further interest, costs, charges and expenses thereon
w.e.f. 01/12/2021 within 60 days from the date of receipt of the said notice.
Dues of the said borrower alongwith underlying security interest was assigned in favor
of Pegasus Assets Reconstruction Pvt. Ltd. acting in its capacity as Trustee for PEGA-
SUS GROUP THIRTY-NINE TRUST 1 (Pegasus) by RBL Bank Ltd. vide Assignment
Agreement dated 31/03/2021 under the provisions of Section 5, SARFAESI ACT 2002.
PARPL has stepped into the shoes of the RBL and all the rights, title and interest of RBL
with respect to the financial assets along with underlying security interests, guarantees,
pleadges have vested with PARPL in respect of the Financial Assistance Availed by the
Borrowers and PARPL exercises all its rights as the SECURED CREDITOR.
Pursuant having failed to repay the amount, notice is hereby given to the Borrowers and
the public in general that the Authorised Officer has taken possession of the property
described herein below in exercise of powers conferred on him under sub-section (4) of
section 13 of Act read with rule 8 of the Security Interest Enforcement Rule, 2002 on
05/01/2023.
The Borrower’s attention is invited to provisions of sub-section (8) of section 13 of the
Act, in respect of time available, to redeem the secured assets. The Borrowers/Co-bor-
rowers/ Mortgagers in particular and the public in general is hereby cautioned not to
deal with the property and any dealings with the property will be subject to the charge
of the Pegasus for an amount of Rs. 3,17,01,438.20/- (Rupees Three Crore
Seventeen Lakhs One Thousand Four Hundred Thirty-Eight and Twenty Paisa
Only) as on 30/11/2021 together with further interest, costs, charges and expenses
thereon w.e.f. 01/12/2021.
Description of immovable property
Details of Secured Asset

All that piece and parcel of Entire First Floor portion without roof right of freehold built
up residential property no. B-130 area measuring 360 Sq. yds. Situated in the layout
plan of THE RAILWAY BOARD EMPLOYEES CO-OPERATIVE HOUSE BUILDING
SOCIETY LTD., colony known as Anand Vihar-92. Property bounded as: East: Road
80 ft wide; West: Service Lane; North: PLOT no. B-131 South: PLOT no. B-129.

Sd/- Authorised Officer
Pegasus Assets Reconstruction Private Limited
(Trustee for Pegasus Group Thirty Nine Trust 1)

Date: 05/01/2023
Place: Delhi

FORM A
PUBLIC ANNOUNCEMENT

[Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016]

OR A ON O H REDITORS OF
ANGA BUSI! RIVA ITED

RELEVANT PARTICULARS

Name of Corporate Debtor Ganga Business Private Limited

)

Date of incorporation of Corporate Debtor |23/02/2012

w

Authority under which Corporate Debtor is | RoC-Delhi
incorporated / registered

U74140DL2012PTC231954

~

Corporate Identity No. / Limited Liability
Identification No. of Corporate Debtor

[z

Address of the registered office and Shop No. 1, H. No. 3318, First Floor, Bank Street,
principal office (if any) of Corporate Debtor | Karol Bagh, New Delhi, Central Dethi-110005 IN

o

Insolvency commencement date in 22nd December, 2022 (Order Uploaded on the
respect of Corporate Debtor Website of Hon'ble NCLT on 07th January, 2023)

~

Estimated date of closure of insolvency | 20th June, 2023 (180 days from the date of
resolution process Commencement of CIRP{

Place: NOIDA

That the above named borrower(s) have failed to maintain the financial discipline towards their loan account (s) and as per books
of accounts maintained in the ordinary course of business by the Company, Column D indicates the outstanding amount.

Due to persistent default in repayment of the Loan amount on the part of the Borrower(s) the above said loan account has been
classified by the Company as Non Performing Asset (as on date in Column C) within the guidelines relating to assets classification
issued by Regulating Authority. Consequently, notices under Sec. 13(2) of the Act were also issued to each of the borrower.

In view of the above, the Company hereby calls upon the above named Borrower(s) to discharge in full his/their liabilities towards
the Company by making the payment of the entire outstanding dues indicated in Column D above including up to date interest,
costs, and charges within 60 days from the date of publication of this notice, failing which, the Company shall be entitled to take
possession of the Mortgaged Property mentioned in Column B above and shall also take such other actions as is available to the
Company in law.
Please note that in terms of provisions of sub-Section (8) of Section 13 of the SARFAESI Act, “A borrower can tender the entire
amount of outstanding dues together with all costs, charges and expenses incurred by the Secured Creditor only till the date of
publication of the notice for sale of the secured asset(s) by public auction, by inviting quotations, tender from public or by private
treaty. Further it may also be noted that in case Borrower fails to redeem the secured asset within aforesaid legally prescribed time
frame, Borrower may not be entitled to redeem the property.”
In terms of provision of sub-Section (13) of Section 13 of the SARFAESI Act, you are hereby prohibited from transferring, either by
way of sale, lease or otherwise (other than in the ordinary course of his business) any of the secured assets referred to in the
notice, without prior written consent of secured creditor.

For Asset Care and Reconstruction Enterprise Ltd.
Acting in its capacity as Trustee of ACRE 102 Trust

Authorized Officer

(Enforcement) Rules, 2002. Notice is hereby given to the public in general and in particular to the Borrowers and Guarantors  that the below described immovable properties mortgaged to the Secured Creditor, the Possession of which
has been taken by the Authorized Officer of Union Bank of India (Secured Creditor), will be sold on "As is where is", "As is what is", and "Whatever there is" basis on 25.01.2023, for recovery of the dues mentioned below due to the Union
Bank of India (Secured Creditor) from the below mentioned Borrowers and Guarantors . The reserve price, earnest money deposit and other details are as mentioned below:

Name
of the
Branch

Name & address of Borrower/Guarantor

Description of the immovable
property put for auction

assigning any reasons in case, the bidding price so arrived at, is observed to be low or inadequate. Further, if need be, Bank reserves the right to 8. N d Registrati ber of th Name: Ms. Deepa Gupta
change the date, time or place of the above scheduled auction or cancel the same without assigning any reasons thereon. S 't S EWA G RI H RI N . I'I M ITE D . ingm\?emy pr%%fs:n;ﬁg\ chl?nge;g Int:rim IBBI Reg. No.: |BB|/|pAF.’ooz/|p.N00367/2019.2020/12301
Gross Weight of Itara Corporate office Address : Building No. 8, Tower C, 8th Floor, DLF Cyber City, Resolution Professional
Account No. Name of the borrower Address the Gold (i g UGGl Gurugram 122002.
e Gold (in grams) 9. | Address & email of the interim resolution | B-2/110, Sector-16, Rohini, North East Delhi, Delhi -
746377610000028 |LALARAM SHARMA S/o Banshi Sharma, Balaiyon ka Mohalla, RahoriJaipur,| 74,99 RULE-8(1) POSSESSION NOTICE (For inmovable Property) professional, as registered with the board | 110089, E-mail: advocate.deepa.gupta@gmeil.com
Rajasthan- 302027 ; ini i i
) e To— Whereas, The undersigned being the Authorized officer of the SEWA GRIH RIN LIMITED under the Securitization and | |10./Address agd e-mall r:or?elused for ?igg;g,gectqlrﬁ& R°h'”gv North East De.l'h'~ Delhi-
g Reconstruction of Financial Assets and Enforcement of Security Interest Act 2002 and in exercise of powers conferred Rasation gr]gfeeswslwtor}ale nterim - E-mal: fp.gangabusiness@gmail. com
under section 13(12) read with Rule 3 of the Security Interest (Enforcement) Rules 2002, issued a Demand Notice calling . - :
: : ; - o 11.| Last date for submission of claims 21st January, 2023 (i.e., 14 days from the date
upon the Borrowers/Co-borrower/Guarantor to repay the amount mentioned in the notice and further interest within 60 of Order Upioaded onthe Website)
days from the date of receipt of the said notice. o ) 12| Classes of creditors, f any, under clause (b) of | Not Applicable at Present
The Borrowers/Co-borrower/Guarantor having failed to repay the amount, notice is hereby given to the Borrowers/Co- sub-section (6A) of section 21, ascertained by
Notice under section 13(2) of the Securitisation and Reconstruction of borrower/ Guarantorand the publicin genergl thatthe undersigngd has taken possegsion of the pr_operty described here?n the Interim Resolution Profes§iona| _ :
Financial Assets and Enforcement of Security Interest Act, 2002 (The Act) below in exercise of powers conferred on him / her under Section 13 (4) of the said Act read with Rule 8(1) of the said | ~ [13.| Names of insolvency professionals idenified| Not Applicable at Present
; n Rules. to actasauthorised representative of creditors
Sr. Name of Borrower(s) Particulars of Mortgaged Date Of Outstanding . X . . ) ) . X inaclass (three names for each class)
No. (A) property/properties NPA amount ( Rs.) The borrower in particular and the public in general is hereby cautioned not to deal with the property and any dealings with - —
®) (c) L) the property will be subject to the charge of the SEWA GRIN RIN LIMITED for below mentioned Outstanding amount plus |  |14{(e] Releventforms avaiableat | (a) Web Link https:/ibbi.govinhome/downloads
h - ) L L ) (b) Details of authorized representatives | (b) Not Applicable
1. [ LOAN ACCOUNT NO. S0100XVI |FLAT NO. 1901, (3 BHK) 05.01.2020 | Rs. 23,10,853.14/- (Rupees interest and incidental expenses, costs thereon. The borrower’s attention is invited to provisions of sub-section (8) of are available at:
(Earlier Loan Account No. ADMEASURING 1545 SQ. FT,, Twenty Three Lakh Ten section 13 of the Act, in respect of time available, to redeem the secured assets. T p— : i
HHLVAS00287142 of IHFL) ON THE 19TH FLOOR, IN Thousand Eight Hundred Fifty p ; Notice is hereby given that the National Company Law Tr\punal ha§ orderfed'the commencement of a
1. SHOAB AHMAD TOWER-J/J ECO-VILLAGE -1, Three and Paise Fourteen S, Name & Add. of Borrower/ Outstanding Notice Date Description of The corporate insolvency resolution process of tr]e Ganga Business Private Limited on 22nd December,
2. ASHFAQ AHMAD ANSARI PLOT NO. GH-08, SECTOR 1, Only) as on 04.11.2022 No. Mortgagor/Guarantor Amount (Rs.) Possession Date Immovable Property 2022 (Order Uploaded on the Website of Hon'ble NCLT on 07th January, 2023).
3. ANSARI HOSPITAL GREATER NOIDA, GAUTAM 1 - - The creditors of Ganga Business Private Limited, are hereby called upon to submit their claims with
(THROUGH ITS PARTNER) [ BUDHA NAGAR 201303 UTTAR *[1- Mrs. Aarti W/o Mr. Dorilal Rs 4,56,587.37/- Khasra No. 145, Barpura Mouza Rohata, Agra proof on or before 21st January, 2023 to the interim resolution professional at the address mentioned
4. ISRAR AHMAD ANSARI PRADESH 2. Mr. Dorilal S/o Mr. Hari Sigh (Rupees Four Lakh 20-09-2022 U.P.-282009 is situated with an area of 450 | | againstentry No. 10.
(GUARANTOR) 3. Mrs. Sikha W/o Mr. Durgesh Fifty Six Thousand [ ZZ=2225 ) 8a.ft. . The financial creditors shall submit their claims with proof by electronic means only. All other creditors may
2. | LOAN ACCOUNT NO. S0140XVI |FLAT NO. 505, 5TH FLOOR, 05.01.2020 | Rs. 26,83,318.93/- (Rupees 4. Mr. Durgesh S/o Mr. Hari Singh Five Hundred 04-01-2023| Boundaries: East: Plot of Dharmveer, West: 8 submitthe claims with proofin person, by post or by electronic means.
(Earlier Loan Account No. TOWER-A5, ECO-VILLAGE -3, Twenty Six Lakh Eighty Three 5. Mr. Hari Singh S/o Mr. Deviram Eighty Seven Thirty feet wide path, North: Plot Digar, South: Plot of Submission of false ormisleading broofs of claim shall attract penalties
HHLVAS00295629 of IHFL) GH-06, SECTOR 16-B, GREATER Thousand Three Hundred Seven Paisa only Narayan Devi 9p p ’ Deepa Gupta
1. SIMMI KOCHAR NOIDA, GAUTAM BUDHA Eighteen and Paise Ninety Date : 09.01.2023 Interim Resolution Professional, Ganga Business Private Limited
2 R cHDE N RoAR 201308 UTTAR Three Only) as on 04.11.2022 Place : Agra Authorized Officer/Chie Manager | | Place: New el IP Regd. No.: IBBIIPA-002IIP-NOOGG712015-2020/12801
" SKILL DEVELOPMENT PVT. Date : 04.01.2023 Sewa Grih Rin Limited Regd. Address: B-2/110, Sector-16, Rohini, North East Delhi, Delhi -110089
LTD.
3. | LOAN ACCOUNT NO. FLAT/UNIT NO.R203NEAST-1405, | 06.03.2022 | Rs. 2,71,26,508.61/- (Rupees
V21630XXVII-1 (Earlier Loan 14TH FLOOR BLOCK/TOWER A, Two Crore Seventy One Lakh faizrer da Union Bank i i . i
Account No. HHLDUB00325796 | SUPERTECH SUPER NOVA Twenty Six Thousand Five g @_ — Regional Office _JOd.h pur, 3rd Floor, Cyber .7’ RIICO Cyber Park, - [see proviso I_ll Rule 8 [6]] -
of IHFL) PLOT NO. 03 SECTOR-94, Hundred Eight and Paise Sixty o EEES RIICO Heavy Industrial Area, Near Saras Dairy, Jodhpur -342001 RCOYTCH T i[HR (1180 TR BT T0 UV CRO 0T g (0
1. VINOD JAISWAL NOIDA-201301 UTTAR PRADESH One Only) as on 28.11.2022 - - — - — " " " "
2. MEGHA GUPTA E-Auction Sale Notice for Sale of Inmovable Assets under the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 read with proviso to Rule 8 (6) of the Security Interest

Date and Time
of Auction
Last date of

submission of bid

Dues to be
recovered
from Borrower/
Guarantor (Rs.)

Reserve Price (Rs.)
EMD Amount (Rs.)
Bid Incr. Amt.

1 Union Bank of India (1) Mrs Gavari W/o Narendra Gujrati (Borrower,) | All that part and parcel of Property consisting of Patta No 18, Misal No 18|Rs, 16,74,000~ Rs: 7,43,009.77 | 25.01.2023
| Plotno 304, 3rd A Road, Sardarpura | Patta No.18, Misal no 18 Ghoron ka Chowk, Haran | Ghoron ka Chowk, Harijan Basti, Jodhpur in the name of Mrs Gavari WIo| o4 2 4ng)-| AS Per possession from 100
Jogrta%ucrh Sﬁgggs. (Bésg ;Jaor?trg:;"lll ngl)l:l:]rB Sal;triel\igsKuEi;:aTJ gé?] ;?rm chandra | Narendra Gujrati measuring Area 271.87 Sq ft and bounded as follows: - |——>— . {10“0? a”g fﬁtU'e 05:00 PM
s g . . i B . . | interest and charges | (with 10 min
Mr. Arun Parihar 8890259585 North- Chowk, South - House of Mangi lal, East - Street, West - Street Rs. 10,000/ thoreon ges [ ( e mited
— t
2] Union Bank of India, Branch- W-3,| Anil Mathur S/o Kailash Narayan Mathur (Borrower,) Plot o 88, Khasra no | Allthat part and parcel of Property consisting of Fatplot no.| Rs.16,84,000- |  Rs.7,57,887.58 | extensions)
Crown Plaza, Near Basni Flyover| 360, Shree Ram Nagar, Vill Sangaria, Jodhpur 88 atKhasra no 360, Shri Ram Nagar, Vill. Sangaria, Jodhpur | Rg 1,68,400/- | as per possession ® e
Basni Phase-l, Jodhpur- 342005 | Sunita Mathur Wio Anil Mathur (Borrower,) Plot Plot no 88, khasra no 360, | in the name of Anil Mathur Sio Kailash Narayan Mathur. gy o3 notice and fullre | i comerar.
Branch Head : Mr. Santosh Kumar, Shree Ram Nagar, Vill Sangaria, Jodhpur rgle?surégg Qreztih1 2P5I stq yasrg aéld ltJogTthd aBS1 f?ll\lloth:ﬁ Nor(}h- Rs. 10,000~ interest and cement
9838112278 01N0 89, South - Flotno 8/, east - Flotno o1, Vest - Roa charges thereon. of e-Auction

Encumbrances known to secured creditor, if any- NIL

Lfind:

WWW.

loan about the holding of E-Auction Sale of the above said properties on the above mentioned date.

Date: 09.01.2023

Place: Jodhpur

For details terms and conditions of sale, please refer to the link provided in Secured Creditor's website www.mstcecommerce.com, https://ibapi.in,
co.in, https:/www.mstcecommerce.com/ auctionhome/ibapi/index.jsp. This notice also is treated as notice U/R 8(6) & provision to Rule 9(1) of Security Interest (Enforcement) Rules, 2002 to the borrower/s and guarantor/s of the said

Authorized Officer, Union Bank of India




